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P.K. CHOUDHARY: 

 

When the matter was called, none appeared on behalf of 

the appellant. No prayer for adjournment has been received. It is 

found from the record that the matter has been listed on various 

dates and appellant either absent on call or praying for 

adjournments. It is also noticed that notices were also issued to 

the appellant but the same are received back to the Tribunal.  
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2. Therefore, it appears that the appellant is either not 

interested in the proceeding or is not available for persuing this 

matter. 

3. Accordingly, in terms of Rule 20 of CESTAT Procedure 

Rules, appeal is dismissed. Appellant is at liberty to file 

restoration application, if he desires to be heard subsequently.  

(Dictated and pronounced in open court) 
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